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Health Ministry backs NMCaction
on work-hour violations

Zehru Nissa
Srinagar, Aug 17

The Ministry of Health
and Family Welfare has
informed Parliament that
the National Medical Com-
mission (NMC) has the
power to take action against
medical colleges and insti-
tutions violating reasonable
working hour rules.

The statement came in a
written reply by Minister of
State for Health and Family
Welfare Anupriva Patel in
the Lok Sabha.

In response to questions
linked to a National Human
Rights Commission (NHRC)
case and reports of exces-
sive duty hours, Patel said
under the Postgraduate
Medical Education Regula-
tions (PGMER), 2023, NMC
can take action against the
medical colleges not adher-
ing to work and rest hour
rules.

In her reply, the Min-
ister stated: “Case No

@ MoHFW says NMC can
act against medical
colleges violating PG
work, rest-hour rules

© PGresidents report
80-100-hour weeks,
raising concerns
over stress and sleep
deprivation

@ J&Kresidentdoctors
welcome clarification,
call forindependent
audit of actual duty hours

@ States, UTsset
duty rosters

@ MNMC can penalise non-
compliant institutions

@ SCcaseon doctors’
working hours listed for
hearing on Sept 17

441/90/0/2025 of National
Human Rights Commission
(NHRC)wasreferred to Min-
istry to submit the action
taken report on a complaint
dated March 17, 2025."

‘The matter was examined
in the Ministry in consulta-
tion with National Medical
Commission(NMC) and sub-
mitted the report to NHRC.

It was stated that as per
regulation 5.2 (ii) of the
PGMER, 2023, "All post-
graduate students will work
as fulltime resident doctors.
They will work for reason-
able working hours and will
be provided reasonable time
for rest in a day."

The NMC is empowered to
take action against the con-
cerned medical college or
institution, as per specified
under Regulation 9.2 of the
PGMER, 2023.

Patel has also clarified the
constitutional position, stat-
ing that public health and
hospitals is a state subject

¥ See Health...on Pg-08
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Health Ministry backs...

and that the respective state governments or UT admin-
istrations prescribe norms for doctors’ working hours.

They are also responsible for setting service conditions
and the duty rosters in the concerned institutions.

The parliamentary response also addressed the situation
at R G Kar Medical College, Kolkata.

The minister said, “The incident at R G Kar Medical
College, West Bengal was takenup by the Hon'ble Supreme
Court of India in SMW (Cr1) No 2 of 2024, wherein the court
had constituted a National Task Force (NTF) to formulate
recommendations for redressal of the issues regarding
safety, well-being and working conditions of medical pro-
fessionals. The report of NTF had been submitted to the
court in November 2024."

She said that the NMC Anti-Ragging Committee had
met on August 14, 2024, to discuss the various aspects of
safety and working conditions of medical students and
resident doctors.

As an immediate step, the NMC issued an Advisory
dated August 13, 2024, to all medical colleges and institu-
tions.

The Ministry of Health and Family Welfare and Director-
ate General of Health Services had alsodirected all Central
Government hospitals and institutes, includinbg AIIMS to
ensure filing of institutional FIRs within a maximum of six
hours in cases of violence against doctors and healthcare
personnel.

Advisories had also been issued to states and UTs on
August 23, 2024, and September 3, 2024, urging a ramp-up
of security to medicos, and safer working environments,
especially females.

The minister's reply is significant in view of the rising
incidents of persistent complaints that postgraduate resi-
dents in several medical colleges.

The medicos have alleged that they are being made to
work 80-100 hours a week.

This is far beyond what many consider reasonable.

APublic Interest Litigation filed by the United Doctors’
Front in the Supreme Court seeks enforcement of the Min-
istry’sown 1992 directive limiting resident doctors’ duty to
12 hours a day, and not more than 48 hours a week.

The petition had cited the National Task Force report
on the mental health of medical students.

It recorded over 150 suicides in 5 years. These, as per
the PIL were largely linked to work-related stress and
sleep deprivation.

The Supreme Court had recently adiourned the hear-
ing after the Centre’'s counter-affidavit was not placed on
record.

The case is listed for 17 September.

In J&K, resident doctors at Government Medical Col-
lege Jammu, Government Medical College Srinagar and
other medical colleges have welcomed the ministry's clear
restatement.

Several postgraduate students described the minister's
written reply as an important official acknowledgment.

“Reasonable working hours” and “reasonable time for
rest”, they said, are obligations on the institutions, they
said.

A resident from GMC Srinagar said, “We welcome this
statement. What we need now isa transparent, independent
audit of actual duty hours, duty rosters and rest periods
across all medical colleges in J&K. Only an audit will show
how far the ground reality has drifted from the regula-
tions.”

Heurged both the NMC and the J&K Health and Medical
Education Department must invoke the penal provisions
under Regulations 9.1 and 9.2 of the PGMER, 2023 aga inst
non-complying institutions.
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Health
Health Ministry backs NMC action on work-hour violations

In her reply, the Minister stated: “Case No 441/90/0/2025 of National Human Rights Commission (NHRC) was
referred to Ministry to submit the action taken report on a complaint dated March 17, 2025."

by ZEHRU NISSA 18 Aug 2026 05:50 IST
Srinagar, Aug 17: The Ministry of Health and Family Welfare has informed Parliament that the National Medical
Commission (NMC) has the power to take action against medical colleges and institutions violating reasonable

working hour rules.

The statement came in a written reply by Minister of State for Health and Family Welfare Anupriya Patel in the Lok
Sabha.

In response to questions linked to a National Human Rights Commission (NHRC) case and reports of excessive
duty hours, Patel said under the Postgraduate Medical Education Regulations (PGMER), 2023, NMC can take

action against the medical colleges not adhering to work and rest hour rules.

In her reply, the Minister stated: “Case No 441/90/0/2025 of National Human Rights Commission (NHRC) was
referred to Ministry to submit the action taken report on a complaint dated March 17, 2025."

The matter was examined in the Ministry in consultation with National Medical Commission (NMC) and submitted
the report to NHRC.

It was stated that as per regulation 5.2 (ii) of the PGMER, 2023, "All post-graduate students will work as full time
resident doctors. They will work for reasonable working hours and will be provided reasonable time for restin a

day."

The NMC is empowered to take action against the concerned medical college or institution, as per specified under
Regulation 9.2 of the PGMER, 2023.

Patel has also clarified the constitutional position, stating that public health and hospitals is a state subject and
that the respective state governments or UT administrations prescribe norms for doctors’ working hours.

They are also responsible for setting service conditions and the duty rosters in the concerned institutions.

The parliamentary response also addressed the situation at R G Kar Medical College, Kolkata.

The minister said, “The incident at R G Kar Medical College, West Bengal was taken up by the Hon'ble Supreme
Court of India in SMW (Crl) No 2 of 2024, wherein the court had constituted a National Task Force (NTF) to
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formulate recommendations for redressal of the issues regarding safety, well-being and working conditions of
medical professionals. The report of NTF had been submitted to the court in November 2024."

She said that the NMC Anti-Ragging Committee had met on August 14, 2024, to discuss the various aspects of
safety and working conditions of medical students and resident doctors.

As an immediate step, the NMC issued an Advisory dated August 13, 2024, to all medical colleges and institutions.
The Ministry of Health and Family Welfare and Directorate General of Health Services had also directed all Central
Government hospitals and institutes, includinbg AIIMS to ensure filing of institutional FIRs within a maximum of

six hours in cases of violence against doctors and healthcare personnel.

Advisories had also been issued to states and UTs on August 23, 2024, and September 3, 2024, urging a ramp-up
of security to medicos, and safer working environments, especially females.

The minister’s reply is significant in view of the rising incidents of persistent complaints that postgraduate
residents in several medical colleges.

The medicos have alleged that they are being made to work 80-100 hours a week.

This is far beyond what many consider reasonable.

A Public Interest Litigation filed by the United Doctors’ Front in the Supreme Court seeks enforcement of the
Ministry’'s own 1992 directive limiting resident doctors’ duty to 12 hours a day, and not more than 48 hours a
week.

The petition had cited the National Task Force report on the mental health of medical students.

It recorded over 150 suicides in 5 years. These, as per the PIL were largely linked to work-related stress and sleep
deprivation.

The Supreme Court had recently adjourned the hearing after the Centre's counter-affidavit was not placed on
record.

The case is listed for 17 September.

In J&K, resident doctors at Government Medical College Jammu, Government Medical College Srinagar and other
medical colleges have welcomed the ministry’s clear restatement. TravelGuides & Travelogues

Several postgraduate students described the minister's written reply as an important official acknowledgment.

“Reasonable working hours” and “reasonable time for rest”, they said, are obligations on the institutions, they
said.

A resident from GMC Srinagar said, “We welcome this statement. What we need now is a transparent,
independent audit of actual duty hours, duty rosters and rest periods across all medical colleges in J&K. Only an
audit will show how far the ground reality has drifted from the requlations.”

He urged both the NMC and the J&K Health and Medical Education Department must invoke the penal provisions
under Regulations 9.1 and 9.2 of the PGMER, 2023 against non-complying institutions.
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When Certificate Is Not Enough: Law On Reassessing Disability
By - Adan FatimaUpdate: 2026-08-17 04:30 GMT

Summary: The Bombay High Court has upheld the state's power to reassess disability certificates of government
employees, but only as a one-time, evidence-based exercise, not a template for open-ended suspicion. This piece
traces how Indian courts arrived at that balance and what it means for the people caught in between.

This year, twenty-one schoolteachers in Pune were abruptly sent home. Not for any wrongdoing, but because the
state demanded they prove, once again, a disability that had already been officially recognized years ago. Across
Maharashtra, over 700 government employees faced the same humiliating ordeal: they were summoned back to
medical boards to re-validate disabilities already certified. For some, their disabilities were obvious. For others, the
process meant long journeys, endless waiting, and the degrading experience of having their bodies and minds
repeatedly questioned as if their disabilities were doubts to be settled, rather than facts to be accepted. This
troubling situation brings to light a critical legal question in India: once the state certifies a disability, can it
justifiably reopen that decision? The Bombay High Court's recent ruling attempts to balance two harsh realities:
that fraud can exist, and that disabled citizens should never be forced to continually prove their identity.

How the trouble began

The Rights of Persons with Disabilities Act, 2016, gave India its modern framework for certifying disability and
reserving jobs, college seats, and welfare benefits for those who qualify. What it did not do was say whether a
certificate, once issued, was final. That silence became a live problem in Maharashtra, where a state-wide audit
found something troubling: in some districts, more than 90 per cent of employees claiming benefits for hearing
impairment had developed the condition only after they were already in government service, often curiously
around the time new disability-linked benefits were introduced. Acting on this pattern, the state ordered primary-
school teachers appointed under the disability quota to undergo fresh medical examinations. The results were
damning for many: disability levels well below the legal threshold of 40 per cent, and in some cases, no disability
at all. The state's instinct, to protect a reservation system that genuine claimants depend on, was reasonable.
However, the chosen method treated an entire category of employees as suspects, without first considering
whether it was fair to the many honest individuals caught in the same net.

What the courts have said

Indian courts had already begun feeling their way toward an answer before Maharashtra's crisis reached the
Bombay High Court. In Ramprakash Kharlwa v. State of Rajasthan earlier this year, the Rajasthan High Court's
Jaipur Bench held that no law makes a disability certificate untouchable forever and that the state can order
reassessment, even of employees already serving, where a certificate may have been obtained through
misrepresentation or issued by someone not authorized to issue it.
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However, the Allahabad High Court, in Maaz Ahmad v. Union of India, established clear limits on the extent of that
power. A NEET aspirant with a permanent disability certified on the government's own UDID database was made
to undergo a fresh medical test by a board that then tried to question his certified disability percentage. Justice
Pankaj Bhatia stopped this cold. Such boards, he held, may only test whether a candidate is functionally capable
of doing the course. They cannot re-decide a disability percentage that a properly authorized body has already
certified. The certificate, he said, must stand.

Not every recent ruling has landed on the side of the certificate-holder, though. In Shubham Agarwal v. Union of
India, a candidate who had cleared the 2024 Civil Services Examination under the disability quota, on the strength
of a 2016 certificate citing 40 per cent hearing loss, ran into three conflicting government assessments. AIIMS
found his condition treatable and not permanent; an Appellate Medical Board at the Army's Research and Referral
Hospital then put the figure at nearly 68 per cent. Faced with what the Delhi High Court itself called "a difference
of opinion of a high magnitude," the courts allowed a third, conclusive examination. Agarwal did not complete it,
and the Supreme Court held that UPSC was under no obligation to appoint him under the disability quota. The
case is a reminder that the same courts protecting certificate-holders from harassment have also insisted that a
candidate cooperate fully once a genuine, documented conflict between medical boards exists, rather than
treating an earlier favorable finding as untouchable.

Underlying all of this is the Supreme Court's 2021 ruling in Vikash Kumar v. Union Public Service Commission,
which described reasonable accommodation not as a favor the state grants at its discretion but as part of the
constitutional guarantee of equality itself. Disability, the Court said, is not a fixed medical label to be checked and
rechecked whenever it suits the administration. It is the product of a person's impairment meeting a world that
isn't built for them.

The Bombay High Court's balance

Against this backdrop, the Bombay High Court heard the petitions of the Maharashtra teachers and employees
swept up in the state's verification drive. In Santosh Hiraman Lashkare v. State of Maharashtra, a division bench of
Justices Ravindra V. Ghuge and Abhay J. Mantri chose neither of the easy paths. The Court stressed that the State
is not precluded from re-examining the authenticity of a disability certificate merely because it had previously
accepted it. It recognized that very employer has an inherent authority to verify the genuineness of documents
relied upon for public employment. Appointment obtained on the strength of a forged disability certificate, the
Court held, amounts to a fraud on the public and cannot be insulated from scrutiny. But it also refused to let the
exercise become an open license for recurring suspicion. The Court approved the Maharashtra drive only as a
one-time measure, tied specifically to the irregularities the state had documented, not as a template for the
future. Crucially, it quashed the immediate suspensions and salary stoppages that had already been imposed,
replacing them with a fairer path: a fresh, uniform examination before a specially constituted medical board, with
any punitive action to follow only after that process and only through proper departmental enquiry.

Going forward, the Court held, the state must follow the procedure already written into the RPwD Act and its
Rules, not informal government resolutions. It is, in effect, a judgement that trusts the state to act once, on real
evidence, while refusing to let that trust become a permanent state of suspicion.

What the human rights body said

The National Human Rights Commission's Core Group on Disabilities, meeting in Delhi in January 2026 under
Justice V. Ramasubramanian, took a similar view before the Bombay High Court ruled. Its sense was that any fresh
verification policy should look forward, applying to new applicants, rather than reopening the files of people who
had been receiving their benefits for years without incident. Scrutiny, it suggested, should follow specific,
evidence-based suspicion, not a dragnet cast over every certificate-holder in the state.

What are these costs, in ordinary terms?

None of this is theoretical for the people living through it. A medical board convened on a fixed date in a distant
town is a serious obstacle for someone whose disability makes travel difficult in the first place. For a person with



an intellectual disability, an unfamiliar hospital and an unfamiliar test, on a clock not of their choosing, can be
frightening in ways a healthy bureaucrat might not anticipate. Commentary in the press has pointed out how
these drives, however well-intentioned, can turn disabled citizens into objects of official doubt rather than people
the Constitution has already promised to protect. The twenty-one teachers suspended in Pune are the clearest
illustrations. Their salaries stopped not because fraud had been proven against them individually, but because the
state decided, as a matter of policy, to look again at what it had already accepted.

Where the law now stands

These decisions collectively establish that the law does not serve as a blank cheque for the state nor an absolute
shield for every holder of a disability certificate. Reassessment is legally permissible. The Rights of Persons with
Disabilities Rules 2017 distinguish between permanent and time-bound certificates, making it clear that the
possibility of revisiting a certificate was never entirely excluded. However, that power is subject to important
constraints. It cannot be exercised to second-guess about a disability assessment already certified by a duly
authorized UDID medical authority. Any reassessment must be conducted by the competent medical boards
designated under the statutory framework, not through informal administrative directions. Nor can it be deployed
as a blanket, retrospective exercise to re-examine every existing certificate. Judicial precedent suggests that only a
one-time reassessment based on specific, documented grounds giving rise to a genuine suspicion of fraud or
error is likely to withstand legal scrutiny.

Ultimately, the Bombay High Court's decision is less a definitive resolution of the issue than a careful delineation
of constitutional and statutory limits. It recognizes that the State may revisit a disability certificate where there is a
credible and specific cause to do so. What it cannot do is treat every disability certificate as perpetually
provisional, reopening it whenever administrative convenience, rather than evidence, dictates. For persons with
disabilities whose employment and livelihood depend upon the certainty of these certifications, this distinction is
far from legal technicality. It marks the difference between a system founded on trust in lawful certification and
one that presumes suspicion without justification.
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NHRC issues third notice to Delhi Govt over newborn’'s death at IHBAS
August 17, 2026, By Abhinav Kumar Jha

The National Human Rights Commission (NHRC) has issued a third notice to the Chief Secretary of the
Government of NCT of Delhi over the death of a newborn baby at the Institute of Human Behaviour and Allied
Sciences (IHBAS). The notice was issued after the government failed to respond to two earlier communications
since September 2025.

The latest notice, a show-cause notice dated June 16, 2026, was issued under Case No. 4430/30/0/2025. It directs
the Chief Secretary to explain within four weeks, by July 30, 2026, why compensation of Rs two lakh should not be
recommended for the mother of the deceased infant and why remedial measures suggested by an External
Inquiry Committee should not be implemented.

This marks the third communication from the Commission on the matter. The NHRC had first issued a notice on
September 18, 2025, followed by a reminder on November 28, 2025, after receiving no response from the Delhi
government.

The Commission had earlier warned it could invoke coercive powers under Section 13 of the Protection of Human
Rights Act, 1993, to summon the Chief Secretary in person if the report was not submitted.

According to the notice, the Commission had taken suo motu cognisance of a news report published on
September 10, 2025, about the death of a newborn due to alleged negligence at the hospital. The mother, a
destitute woman, was admitted to IHBAS on September 4, 2025, following a court order, while 26 weeks pregnant.
On September 7, 2025, she delivered the baby in the washroom of the hospital, and staff reportedly could not find
a clamp to cut the umbilical cord. The mother and infant were rushed by ambulance to the nearby Swami
Dayanand Hospital, where the baby died. Magazinesubscriptions online

The notice states that the Head of the Department of Psychiatry at IHBAS submitted a report by letter dated
December 22, 2025, informing the Commission that an External Inquiry Committee had been constituted. The
committee’s report found several gaps in the treatment protocol and recommended remedial measures. However,
the Commission noted that the report was silent on the question of compensation for the mother, prompting a
fresh show-cause notice.

The notice was issued under the hand and seal of the Commission and signed by Joint Registrar (Law) Indrajeet
Kumar. Records from the NHRC's case tracking system confirm the show cause notice as the third formal action
taken in the case, following the initial notice and the reminder.

Separately, questions are being raised over delays in filling the post of Director at IHBAS. The Delhi government
had advertised the vacancy, with the last date for submitting applications set as April 10, 2026. According to
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reliable sources, around ten candidates from institutions across the country have applied for the position.
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